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handing or taking over of
securities or of moneys other
than a permanent advance;

1935

{b) his early departure does not
entail a corresponding early
transfer from another station
of a Government servant to
perform his duties; and

(e¢) the delay in his return does
not involve a corresponding
delay in the transfer to ano-
ther station of the Govern-
ment. servant who was per-
forming his duties during his
absence or in the discharge

. rom Government service of
& person temporarily appoint-

ed to it
S.R. 211.—Unless the competent
suthority in any case otherwise
direct—

(a) i holidays are prefixed to
leave; the leave and any con-
sequent rearrangement of pay
and allowances takes effect

_from the first day after the
holidays, and

(b) if holidays are affixed to
leave or joining time, the
leave or joining time is treat-
ed as having terminated on,
and any consequent rear-
rangement of pay and allow-
ances takes effect from the
day on which the leave or
joining time would have end-
ed if holidays had not been
affixed.

ApprtroNal INCREMENTS TO DELRI
UNTvERSITY LECTURERS

*338. Sarr PURNA CHANDRA
SHARMA: Will the Minister of Epu-
CATION be pleased to state:

(a) whether the University Grants
Commission has recently issued a
circular to the Delhi University and
its. colleges to the effect that two
additional increments which were
given to the lecturers who have done
Ph.D. should be stopped in future;

[ 12 DEC. 1961 }
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(b) if so, what are the reasons for
1ssuing such a circular;

{c) whether Government are aware
that there is resentment among the
lecturers who are doing research
work; and

(d) whether Government propose
to revive the practice of giving these
increments?

Tue MINISTER or EDUCATION
(Dr. XK. L. SerrmaLr): (a) Yes, Sir.

(b) With the substantial improve-
ment of salaries from the 1Ist April,
1961 teachers should be normally
expected to do research ag part of
their work. Besides, increasingly
large number of persons holding Ph. D.
Degree are offering themselves for
appointment as Lecturers.

{c) No, Sir.
(d) No, Sir.

CoOAL ALLOTTED TO THE DrLHx STATE
CeENTRAL COOPERATIVE STORES LIMITED .

%341, Mirza AHMED AL} Will
the Minister of HoME Arramg be
pleased to state:

{a) whether it is a fact that at the
time of checking by the Civil Sup-
plies Department, Delhi in Septem-
ber/October 1961, much lesser reserve
stock was found than shown in the
books of the Delhi State Central
Cooperative Stores Limited, as well as
in the endorsement register of the
Civil Supplies Office;

{b) whether it is a -fact that the
Dethi State Central Cooperative
Stores Limited received 296 wagons
o! steam coal, 128 wagons ef hard
coke, 1826 wagons of soft coke and
150 wagons of slack coal from Febru-
ary 1961 to September 18961; if not,
what are the correct figures; and

(c) whether it is a fact that they
allotted only 100 wagons of steam
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coal and hard coke against a total °
arrival of 424 wagons and sold 324
unallotted surplus wagons in black
market at a huge profit besides rebate
on steam hard, slack and soft coke
which is not entered in any of their
books?

Tre MINISTER or STATE v THR
MINISTRY or HOME AFFAIRS (SHRr
B. N. Darar): (a) The stock of coal
declared by the Delhi State Central
Cooperative Stores Ltd, ag having
been kept in reserve ways found to be
less on checking. The endorsement
register maintained by the Civil Sup-
plies Department does not record
information about reserve stocks.

(b) The Delhi State Central Coope-
rative Stores Limited received 295
wagons of steam coal, 120 wagonsg of
hard coke, 1628 wagons of soft coke
and 217 wagons of slack coal.

(c) The Delhi Administration s
looking into the matter.

g7 Tyr-aNt 4 fpht feay Wk
fet Tvxion aa fgeat shifeda
ot e 39 * fag wamw

Jo9. oY Aatatay Wy s
nE-w1d WA Ay IO FW F@
f& @9 wor-EA § AR sarfai
&t f=dt faara vz fewdr argfomr qar
=y arafaft &1 gfgsw 3|7 &
fad a7 waeT fear mar g NIT S9%
qamT wF aF feaa ey wfafaa

LUBE A

+[ARRANGEMENTS FOR TEACHING HINDI
AND TRAINING IN Hinpr TYPEWRITING
AND HINDI SHORTHAND IN THE UNION
TERRITORIES.

207. St NAWAB SINGH CHAU-
HAN: Will the Minister of Homz
Arrams be pleased to state the
arrangements which have been made

[ RAJYA SABHA ]

to Questions 1938

in the Union Territories for teaching
Hindi and imparting training in Hindi
typewriting and Hindi shorthand to
their employees and the number of
employees trained go far under those
arrangements?]

TEwd  qAEy & g HA
(=Y WYo g0 W) uF Faaee Here
¥ 1 [fed  sffimz 2, wqew
demr 3% 1]

+[Tae MINISTER or STATE mv TR
MINISTRY or HOME AFFAIRS (SHRI
B. N. Datar): A statement is annex-
ed. (See Appendix XXXVI, Annex-
ure No. 26)]

Tqra qfcads ¥ forg famer e @
saxifat wt g

- Roa. Wt Fugfag g T
forstr oY 78 @™ g F49 fF

(%) F09g & AR W W@
qfad® S1EH T ITF WATTE a4y
a6 WiTey el & sREta ¥
T N fraet e AT g€ W 99
wgAmt ¥ ¥ T g (2) @A
e #; mur (R) & g § faurg
frar mr Wl fradt grdel O
wiy a5 W forg A far mar
"t

(&) a7 OFY wrgArdi % faug
F & {98 39 wArem A 1 quy
& drar faatfer <& g ?

+{REQUESTS FOR TRANSFERS FROM THN
EpucATioN MINISTRY EMPLOYEES

208. Surt1 NAWAB SINGH CHAU-
HAN: Will the Minister of EpucaTiOoN
be pleased to state; - '

(a) the number of requests receiv-
ed from the employees of his Minis

I ] English translation.



